263  Bills Imtroduced

SHRI SAMAR QUHA [ introduce the
Bl

——

FRFEDOM ON ENTRY TO PUBLIC
PLACES OF WORSHIFV BILL*

SHRI SAMAR GUHA (Contai) I bg
to move for leave 10 1 trod ice a Bull to pro-
vide for freedom of entry to public places
of rel gious worship and for matters conne-
cted therewith -

MR DEPUTY-SPEAKER The ques
tion 18

* That leave be granted to mntrodue a
Bill to provice for freedom of enury to
public places of religiots worship and
for madtters c( nnected therewith '

The motion was advpted

SHRI SAMAR GUHA 1 ntroduce the
Bill

CIVIL LIBERTIES COMMISSIONS BILL®

DR KARNI 5INGH (Bikaner) 1 beg
to move fur leave to jntioduce a Bill to
provide for the setting up of Civil Liberties
Commssion s 10 investigate infringment of
civll 1 berties guararieed by the Consti-
tution

MR DEPUTY-SPEAKRFR The ques-
tion 18

““That lcave be granted to introduce a

Bull to provide for the setung up of Cavil

Libetties (ommissions to investigate

infringment of Civil hibetties guaranteed

by the Constitution,

The motion was adopted

DR KARNI SINGH
Bill

I intioduce the

CONSTITUTION (AMENDMFNT) BILL*
(Substuwmion of article 335)

SHRI 7~ T DHANDAPANI! (Dharapu-
ram) 1 beg to move for leave to introduce

— = - —
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a Bill further to amend the Constitution of
India

MR. DEPUTY-SPEAKER : The ques-
tion 15 3

“That leave be granted to 1ntroduce a
Bill further to amend the Constitution
of India ™

The motion was adopied

SHRI C T DHANDAPANI I ntro-

duce the B

FACTORIPFS (AMENDMENT) BILL*
(Amendment of Section 2)

SHRI C T DHANDAPAN! (Dtara-
putam) I b~g to move fcr leave to intro-
duce a Bill further 1o amend the Factor ey
Act, 1948

MR DEPUTY-SPEAKLR The ques
tion 1s

That leave be granted to introduce a
B Il further to amend the Factories Act,
1948 **

The motion was adopted

SHRIC T DHANDAPAN] 1 intro-

duce the Bill

RAILWAYS (ABOLITION OF CASUAL
LABOUR) BILL*

st gOR WX FPATT (TIAC) IWIN
Agted, & wwad wwar g fF = ¥
asfens ww fadifas £73 Y q3fd &
IFAIEA ¥T I & A% fagqgaw £
g7 vaifyd 7@ ®1 ggufa & w7

MR DEPUTY-SPEAKER : The ques-
tion 1s

““That leave be granted to mtroduce a
Bill to provide for the abohtion of the
pract ce of employing casual labour n
the Raily ays ™

The motion was adopted
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oft gww Wy woary ; & fadaw -
wnfya st )

B —

DOMESTIC WORKERS (CONDITIONS
OF SERVICE) BILL*

Wt gew Wt weAw (qRar) c &
geary wear § i ate SaErd fr aogh
froga & fou aar 9% w4 &Y qur
gare & fey fagas §1 queaife s37%
w argafa € @)

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That leave bc grinted to introduce a
Bill to provide for the fixition of wages
and for improvement of working condi-
tions of domestic workeis.”

The motion was adopted.

=it gwn Wy woam : f faqus qu-
warfoq 3o g

CONSTITUTION (AMENDMENT) BILL®*
(Amendment of Seventh Schedule)

SHRI ARJUN SETHI (Bhadrak) : 1 beg
to move for leave to introduce a Bill fur-
ther to amend the Constitution of India.

MR. DEPUTY-SPEARER : The gques-
tien 1s

““That leave be granted to ntroduce a
Bill further to amend the Constitution
of India ™

The motion was adopted.

SHRI ARJUN SETHI ; I introduce the
Bill.

—

CONSTITUTION (AMENDMENT) BILL*
(Amendmemt of 4rticle 74 and 163)

W gea wr woww (qiav) : A
seyre ot § fo wew & afaearw e

JYAISTHA 5,
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qoreT w3 A fagaw ® grenfa
T o argwfy f g

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill further to amend the Constilutio
of Inda.” '

The motion was adopted.

Wt geew T wgww : & fadgaw
g7.eurfag $3ar § |

—

TRADE UNIONS (RECOGNITION) BILL*

ot gww WX wowm (giAr) ¢ & seara
war § P sqa|ry §97 ® qvGar ¥ 6
uf¥ar &1 guavm &@ T fatas A
greqtfer £27 @ aqufe & or

MR. DEPUTY SPEAKER : The ques-
tion is @

“That leave be granted to introduce a
Bill to provide for the procedure foi
recognition of Trade Unions."”

The motion was adopted

ot gewwy v : & fagae A
greafas Far g

CONSTITUTION (AMEDMENT) BILL*
(Amendment of article 19 and substitution
of article 326)

*t gedw waw wwi (qanr) &
wears war g fE wiea & dfnara w1 ot
ameT s Ay fadow WY qorarfer
¥ %7 agafy & ay

MR. DEPUTY-SPEAKER : The ques-
tion 15 :

* That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.
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